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DEPARTMENT OF INDUSTRIES

Resolution
The 11™ August 2015
Sub:—Amendment in para-3(ii)(c) of the Industrial Incentive Policy, Bihar 2011 (as
amended from time to time).
The State Government of Bihar has hereby decided to delete the following last two
sentences of para-3(ii)(c) of the Industrial Incentive Policy, Bihar 2011 (as amended from
time to time) with immediate effect:-
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*“ The unit will have to submit the bank guarantee of equal amount of exemption of

land conversion fee. Bank Guarantee will be returned only after the unit comes into
production.”
By order of the Governor of Bihar,
Sd./llegible,

Principal Secretary.
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